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PREAMBLE

In exercise of the powers conferred by Section 33 and Sub^Sechon I of
Section 34 of the Majuli University of Culture Act, 2O17 (Assam Act No.
)OO(\ru of 2017), Governmetrt of Assam hereby makes tle First Stahrte of
the Majuli University of Culnre, Majuli, as follows:

CEAPTER - I
PRELIMINARY

1.1 :Short Tltle ard Commetrcement

(a) These Statutes shall be called the Fin,t Stdute of the Mojuli Univercily of Culture,
Majuli,2Al

(b) These Statutes shall come into force s.ith effect from the date ofnotification by the

Assam Govemmett in the official Gazeffe

1.2:Definldons

In these Statutes unless there is anything repugnant to the subject or context:

(a) 'Act' means the Majuli University of Culture Act 2017

(b) 'Academic Council' means the Academic Council of the Majuli University of
Culnrre

(c) 'Assistant Professor' means an Assistant Professor of a Deparmeff/Centre of
Sirdies of the Majuli University of Culture

(d) 'Associate Professor' meaus an Associate of a DeparhenUCenhe of Studies of the
Majuli University of Culture

(e) 'Board' rneans the Board (of management) of the University

(f) 'Board of Snrdies'meatrs the Board of Studies of a Deparment or a Centre of Study
of the University

(g) "Cluncellor" means the Charrcellor of ttre Majuli University of Culture

(h)'Constinrent College' means collepe established, managed marntained and

controlled bythe University; or a college treated as a part of the Univemity

(i) 'Council' means the 'Academic Cormcil' of the Majuli University of Culture

() 'Dean' mears the Dean of a Faculty of the University

(k) 'Employee' means a whole-time ernployee of the University

(1) 'Faculty' means a frculty of the University
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(ur)'Governrnent' nreans Government of Assanr

(n) "Liberal Alts" means "liberal arts" as defined in the National Education Policy,
2020, (NEP)

(o) 'Offrcers'means the Officers of the University

(p) 'Perfonnrng arts'means music, dance, drama- both haditional and moderu, etlutic
and classical, and any other art that ueeds performance to presel]t

(q) 'P G Boald' means the Post-Graduate Board of the Uuiversity

(r) 'Post'Deans a Post of the Umvesity as specified in the schedule of these Statutes

(s) 'Professor' ureals a hofessor of the Uuiversity

(t) 'Sectiou' means a section of the Statute

(u) 'Teacher'' mgans 2 lsgular fsacher of the Uuiversiry

(v) 'U.G. Board' rneans the Under-Graduate Board of the Universiry

(rv) 'Uuivelsity' meam Majuli University of Culture, Majuli

(x) "Vice{hancellor" means the in-service Vice-Chancellor of the Uuiversity

CEAPTER - II

FACT LTIFS OFTEF IJNfVERSITY: CONSTITUTION, TERIIIS OF
SERVICE, FOWERS A}tD FUNCTIONS

(Under Section 21 of rhe Majuli Universiv of Culture Act, 2017)

2.1 :Faculfles

The University shall estabhsb different Faculties with drfferent Departurents/ Ceutres of
Studies wirhin a faculty for the purpose of teaching and research. A Faculty shall have
oue or more Depaftreots or Centes of Study, or CollegeVlnstitutes established,

adrnitted, rnaintahed arrd uenaged by tlre University.

A Faculty shall have a Dear, the Faculty Board, Teachers of different gradeVcategories,

students and employees, buildings and other infrastructue facilities.

Subject to the provisions of this Act there shall be the following Faculties and branches

of studies u.ithin thsur to be arrauged hto certair DepartDeuts or Centres of Studies

luless otherwise decided by the Board from time to tirne.

2.1.1 :Faculty of Humanities and Socld Sclelces

Archaeological Studies
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Conrparative Religion and Religious Traditions

Env iro nrnenl and Culrure Studies

Ethrographic Studies

Folk C\lh.re Sildies

Geographical Studies

Historical and Heritage Studies

Indological Studies

Mrueology and Lib,rary Sciences

Philosophical Sfirdies

Religious traditions and Comparative Religion

Sankaradeva Studies

Sarra and Society Shrdies

Studies rn Indian Knowledge Traditions

Sociologrcal and antbrop ological studies

Society, Polity, Economy and Culhre Studies

And such other progammes tbat may be included in the Faculty to study
and rmderstand culhre

2.1.2 : Faculty of Appllo{ Vlsual and Performing Arts

(a) Applled and Vlsual Arts:

Pottery or Ceramic,

Cinematography,

Commrmication and Mala gement

Drawrng and Painting

Ethnic Art Architechre, Textile and Desigo.

Graphic Desipn & Animation

Interior Desieo,

MaskMaking

Photography,

Video-Making,

Sculptue,

and, any other branch of Applied and Visual Arts.

(b). Performlng Arts

A:rchoring and Management of firnctions;

lrztrva Tradition and Assamese B/zaoza ;

Dramatic and Theatre Arts;
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Ethnic rursic aud dance baditions ofNorth East India;

Folk Mruic and Dance raditious of Assam and North East Iudia

Indian Classical Music and Dance Traditionsl

Sarni,a Music and Dauce traditions;

Traditional Indian Arts (the Sixty-four ,(a1as)

And such other bralches of applie( visual and performing arts as the
Uuiversiry may deem fit.

2.1.3 :Faculty of Language and Literature
(a) Assamese,

Hindi,
Sanshit,
Etbnic/ Tribal ald Endangered Languages,
Oral literatues
Ald any othel Provincial or Modern Indian Languages

@) English and Foreip. languages
Comparative Literanre,
Linguistics and Translatiou Studies
Applied T inguistics
Manuscript aod Epigraphical Studies

2.1.4 :Faculty of Yoga and Indlan Eealth Keeping Tradltlon

2.1.5

Yoga Traditions of India
Ayuveda and Traditional Health Treatoent
Iudigenors Mediciml Traditions of North East Indta
Food and Fmd Culnre
Dress and Aesthetics

:And any other Faculdes as the Universlty may deem flt

2.2 :Faculty Board

There shall be a Faculty Board to conduct the acadenric affairs ofthe Faculty
It shall be courposed ofthe followurg members-

2.2.1 :Composldon

(a) The Dean- Chaiq:rerson-crrrn -Couvener

(b) The Academic Registrar -secretary

(c) AII hofessors of the Faculty-Member

(d) All tlre HODs of the Departnents/Centes of Study- Member

(e) Two Principals of the affiliated Colleges, if there is auy, norninated by
the Vice-Chalcellor for a term of tluee years, who tuy be noufuated, if
uecessilry, for a second term ofthe sarne duration.
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(0 Three Associate Professors nominated by the Vice-Chancellor for a

period of tfuee years.

2.2.2 :Appolntment ard thc Term of the l)ean aud othcr Members of the Feculfy

Board

(a) The Dean shall be appointed by the Vice-Chancellor frm amongst the

hofessors, or from among Associate Professors of the faculty, if there is

no Professor on the basis of seniority.

(b) The term ofthe Dean ofa Faculty shall be three years.

(c) The same Professor/Associate Professor may be reappointed as Dean for

the second term, if there is no other Professor, or if so needed No

Professor/Associate Professu shall be appointed as Dean for the third

time.

(d) All nominated memben shall hold otFtce for a tenn of three years

2.2.3 :Powers and Dutles of Faculty

It shall be the responsibilities of the Faculty Boards to translate the objectives

of the University into reality- The Faculty Board shall recoomend to the

Academic Cotmcil such courses and proEralnmes of Studies and research as

prescribed by the Statute and as to play a positive role in tle development of
the society of tlre North-Eastern Region of India in particular and that of the

counEy as a whole in general; and encourage national integration Srough shrdy

and research in the field of Lndian shrdies including its diverse etb-nic, linguistic

and tribal culture of the state. Due importance shall be given to distance

learning process and techniques, use of the modern communication

technologies to reach to the large se€ments of rural population etc. relevant to

the needs of the region. The Faculty Board shall have the following duties-

(a) To co-ordinate teaching and research works rn the Departnents aud

Centres assigred to the School.

(b) To consider and recommend to the Academic Cormcil proposals for

creation abolition or conversion of teaching posts of the Departrnents

under it

(c) shall recomrnend the names of the examiners for the Ph.D. theses as

zubmitted by the Depmtnent and forward the same to ttre Research

Cormcil for approval

(d) to consider the research proposals received from ttre DRC and recornmeud

them with note to the Research Council for consideration for regisEatioq

(e) To develop interdisciphnary activities, maintain ethics and discipline

(f1 To develop and create broad outline for the research proprernmes for the

constitueut branches of snrdy reflectrng on the objective of the University,

(g) To recommend to the Acadernic Council for making of regulauons
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(h) Shall ensrue liberal education arnong the students,

(r) shall perfonn all other fiurctions as may be prescribed under the Act or.

statutes or 2s may be directed by the academic cornmittees like the
Acadetric Couucil or the Vice-Chancellor from time to time.

2.2.4 :Meeting of the Faculty Board

(a) The nreetinpp of the Faculty Boards shall be convened by the respective
Deans of the Faculties at the intewal of 2 (two) motrths to review the
perfonnance and propgess of teashing and research in the Deparnlents
uder it.

@) Notice for the meeting of the Faculty Board shall be issued at least l0 days
before the day fxed for the rueeting.

(c) Special meeting of the Board Eay be called at any time by the Dean
concemed ou hrVher own or at the su2gestion of the Vice-Chancellor with
at Ieast oue day's notification

23 :Dean of Research and Development (Dean R & D)

23.1 :Appoinhent

One of the Deans, preferably the seuior-most, or a hofessor of the University,
p€ferably ou the basis of seniority, shall be appointed by the Vice-Chancellor to
perform the drtres as Dean of Research and Development (Deatr, R & D)

23.2: Board of the Dean (R & D)

(a) All Deaus of fte Faculties

@) One Professor Aom each of the Deparbuents/Cenhes ofStudy to be norninated
by tle Vice-Chaucellor, or an Associate Professor, if thele is no Professor, for
a tenn of three years

(c) Oue or two Special Iuvitee, where necessary. to be ixvited by the Dean (R &
D) for the concer:red sitting

(d) The Academic Registrar- Secretary

2.3.3 :Dudes of the Dean (R & D)

(a) The Dean @&D) shall be responsible for planning of research activities of the
Uuiversity in consultatiot with all Deans, Head of the Departrnents{Directors
of the Centres of Study ald the Vice-Chencellor;

(b) Dean, R&D shall examine the feasibility of the research projects, if
uecessaryby coDsultiDg the Project hlestigator before it is submitted to the
firnding agency to emure that a project is in order;

(c) Dean, R&D shall co-ordinate all research activities of the University and shall
take up the related matters with the Uriversity autholityl
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(d) Dean, R&D shall be the Ex-Officio Chairperson for all selection committees

for selection ofResearch Fellon's/ Project Fellows/ Research Associates etc.;

(e) Dean, R&D shall mouitor the progress of research projects canied out in the

University, and report it to the Vice-Chancellor and tle Research Councilfrom

time to time.;

(0 Dean, R& D shall take necessary steps for industry-academy relationships, or

research and society relationships;

(g) Dean R & D shall advise the Vice-Chancellor on the research planning of the

Uuiversity.

23.4 :Termof Offlccof theDean(R&D)

(a) The Dean, R&D shall hold ofEce for a term of three years from the date of
hiVher assuming the charges, and shall be eligible for re-appointment. But, in

no case he/she shall be appointed for the third time.

(b) When the Office of the Dean of R&D falls vacant for any reason, or. if the

Dean is found to be unable to perform the duties, the duties of the oflice shall

be performed by one of fte Deans or by any other Professor of the

Unrversity as the Vice-Chancellor may appoint for the purpose or till the

appointment of a new Dean of R&D.

CHAPTER-Itr
AUTEORITIES OF TEE, IINTVERSITY

(Vide Section l6 of the Maiuli Universin of A ture Act,2017)

(a) The Board
(b) The Academic Council
(c) The Faculty
(d) Board of Studies
(e) P.c. Board
(D U.G. Board
(g) Research Council
(h) Selection Conrmittee,
(i) Planning and Development Conrnittee,

O Finance Cournittee, and
(k) such other bodies as may be declared ftom time to time by the Statutes

to be the authorities of the University

3.1 :The Board

The Board shall be the Chief Executive body of the University and shall consist of tle
follou"ing persons

3,1.1 : Composidon

(a) Vice4hancellor- Chairperson
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(b) The Seniormost Secretary to the Govemment of Assam, Finance
Departnent, or his/trer nominee not below the mnk of a Joint Secretary

(c) The Setiormost Secretary to the Govemment of Assam, Cultural Affaus
Deparhnent, or his/her nouinee not below the rauk of a Joint Secretary

(d) The Seniomrost Sesetary to lhe Govemmeat of Assam, Higher Education
Departmetrt, or his/her nominee not below the rank ofa Joint Secretary

(e) Director of Higher Educatiorl Assam

(f) Dirtctor of Archaeology, Assanr

(g) Du'ector, Cdhrral Affafus, covemmeDt of Assam

(h) Tlree persons (oue each from the spheres of literary ar1s, r,isual arls and
peforming arts) to be nominated by the Chancellor for a period of three
yeals from among the merubers of fte Academic Council

(r) Two HODs of the University, not below the rank of an Associate
Professor, nomiuated by the Vice-Chancellor for a period of three years

() Two eminent academicians of Assam Dot belou, the rank of Professor
nominated by the Vice-Chancellor for a peilod of tluee years

(k) Registrar- Ex-Officio Secretary

3.1.2 :Term of the Members

The term ofall norninated members shall be three years

3.1.3 :Meetirg of the Board

(a) The Board shall ordinarily meet orce in tluee montbs to tra[sact busioess
urless emergency arises

(b) The Registrar with the approval of the Vice-Chancellor shall notiff the

date of the meeting with the Agenda at least 2l (Twenty-oue) days before
the date of the Meeting.

(c) Notice for an adjoumed Meeting nuy be issued at least 10 days before the

date of the Meeting.

(d) The minutes of the Meeting of the Board shall be chculated at least one

month before the next meeting to the members

3.1.4 :Quorum

(a) One thild members of the filled-up seats shall constitute the quonun for
holding the rneeting of the Board

(b) No Quonun shall be required for an adjoumed Meeting
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3.1.5 :Powers and Functlons of the Bmrd

Subject to the provisions of the Act and the Statutes, the Board shall exercise

and perform the following powers and fimctions:

(a) To exercise the executive powers of the University including the general

superintendeoce and control over its institutions

@) To admit an institution to the University as an affrliated institutiou in
accordance with the terms and conditioos prescribed by the Statutes

(c) To make Statutes for considerations and approval of the Government

(d) To hold, control and administer the properties and fr.mds of the University
includrag invesbnent of money in such stocks, firnds, shares or securities

as it deems fit

(e) To provide buildings, premises, fumitue, apparahrs and other requisites

fcr carrying out the work of the University and to that end enter into, vary,

carry out and cancel contracts on behalfofthe University

(f) To dtect the form and use ofthe common seal ofthe University

(C) To establish, mail5la 3ad manage departurents and imtitr.rtions of research

and other advanced centres of leaming as it may from time to time, deem

necessary

(h) Hold Convocations regrrlarly and institute and confer Deprees @onorary or
otherwise), titles, Diplomas, Certifcates and other academic distinctions to
be conferred on the basis of examinalioa5 (excepting the cases of the

honorary tifles) and as proposed by the Academic Cormcil; and to
withdras'any such degree, tifle, diplom4 certificate or other academic

distinctions previously confened, after considering the recommendations

of the Academic Council.

(i) To approve the recommendations of the Selection Commitees and appoint

teachers and officers and prescribe their duties

O To create teaching, specialist, administative, ministerial and other

necessary posts with the approval of the Govermnent

(k) To suspen( discharge, dismiss or otherwise take disciplinary action
against teachers and officers

(l) To fix and regulate the fees payable by the students

(m)To create research felloq'ships

(n) To create fellowships, scholarships, studentships, bursaries, medals and

prizes;

(o) To exercise supervision and control over the residence and discipline of
students
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(p) To consider atrd pass the Financial Estiuates, the Amual Accourts
together with the Audit Report and t[e Annual Report of the University in
accordance with the provisious of tIe Statutes;

(q) To have overall suFrvisiou over tbe conduct of exarninrtions and
approval and publication of the results thereof

(r) To appoint munbers to the Faculties and Boald of Shrdies

(s) To delegate any of its powers to the Vice Chancellor or any other authority
or offrcers as it may deem fit;

(t) To prescribe prccedure for the inspection of affiliated institutions so as to
ensure compliance with the conditions of affiliation and to decide on the
coutinuance of affi liation;

(u) To accept gauts, endowments, bequests, donations, ald transfen of
movable and immsv6llg pl6perties to the University on its behalf

(v) To negotiate with the Universities aud instirutious of the corurtry and
abroad where uecessary! for the recognition of the examirutions of the
Umversityl and

(w) To exercise such otber powers ald perfonn sucb oflrer duties as rrny be
prescribed by the Statutes.

3.2 :The Academic Council

Tlre Academic Cormcil is the chief body to regulate the academic activities of tlrc
Universiry, alld subject to the provisious of the Act alld the Sta te, it shall coordlmte
and supervise the academic Fogtrammes and policies of the Univenity. The following
is the composition of the Corurcil:

3.2.1 :Compodtion

(a) The Vice Chancellor- Chairman

@) Senior-most Secretary to the Govermnetrt of Assam, Higfer Educatiou
Department, or hislher nominee not below the ralk of a Joint Secretary

(c) Three awardees belouging to Assam, each of

(r) National Sahitya Acaderny,

(ii) National Lalit Kala Academy, aud

(iii) National Sangeet Natak Academy

Nominated by dre Chaucellor for a period of three years

(d) Seuior-most Secretary to the Govermnent of Assem, Culn:rzl Affairs
DepaltueDt, or his/her nominee not below tlte rank of a Joilt Secretary

(e) Secretary, Srimanta Sankaradeva Kalakshetra Society, Guwahati
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(0 Presidert, Asom Sahitya Sabha

(g) Thr€e eminent scholani- one each from the spheres of (i) Literary Arts,

(ii)Visual Arts, and (iii) Performine tuts to be nominated by the Govemment

for a period of thee years

(h) The nominee of the Cemre for Culhnal Resources Training, Nerv Delhi

(i) The Director, North East Zone Culhral Cente, Dimapur

O Five eminent scholars not below the ralk of Professors nominated by the

vice{ha-ucellor for a period of three years

ft) All Deans

Q) All Head of the Departuents

(m)All Professors of the University

(n) PrincipalslDirectors offlre constituetrt CollegeVCeDtres/Instihrtes/Schools

(o) The Controller of Examimtions

(p) The Regisfrar - Secretary

3.2.2 :Term of the Memberc

The term of the nomimted members slall be three years

3,23:Meetings of the Academic Council

(a) The Academic Council shall ordinaily meet trvice a year and formulate

reconrmendations oo the programmes, schemes and all aspecb of academic

affairs of the University

(b) The Registrar with the approval of the Vice-chancellor shall notiff the date of
a meeting with the agenda at least 2l days before the date of the meeting.

However, in the case of ernergency the meeting may be called earlier to that

(c) Notice for adjoumed meeting may be issued at least seven days before the date

ofthe rneeting. No quorum shall be required for an adjourned meeting.

(d) The minutes of the meeting shall be circulated within three u'eels from the

date of the meeting held.

3.2.4 :Quorum

(a) Presence of one-third of the members shall constihrte ttre quonrm for holding

the meeting of the Academic Council.

(b) No quorum shall be necessary for an adjourned meetiog

3.2.5 :Powers and Functlons of the Academic Council

Subject to the provisions of this Act and the Statutes, the Academic Council shall

have the following powers and flmctions:
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(a) To advise the Board on academic matters

(b) To make Regulatious and arnend or repeal the same, if necessary, prescribe

coruses of studies and schemes of examinatioDs

(c) conduct anlual review of comses, content of curriculun and prescribe new
courses, and bring modifications to the existilg curriculum keepilg in view
the needs of the sociefy and the direction of the UCrC/appropriate uationaV

state level acadeulic bodies authorized to do so.

(d) prescribe qualifications for admission of shrdents to various courses ofstudies,
lesearch and the exauimtions alrd the conditions uder which exemptiotrs

nray be gu:aded;

(e) prescribe standards of evaluations of the performance of studeuts aud the
classifcations of studeuts ilto different classes/divisions or such other

categolieson the basis of theil perfomrances in the examinations

(f) prescribe the conditions for admission of candidates for research degrees aud

the requiremeuts for such degrees;

(g) prescribe qualificatiou for recognition ofteachers and schola s as sulxrvisors
for research,

@) to consider the research proposals sent by the DRC through the Faculty Board
for registration for the Ph. D Depree or any other research Degree as the

Uuivenity rnay develop frorn time to time

(i) prescribe the equivalence of examimtions, degrees and diplonras and

certificates of other Universities or instifutioN ofthe country;

O prescnbe the qualifications ofthe teachers:

ft) approve the panels of experts in confideutiality subulitted to it by the

Departnents/Cenues of Sndy for selection of teachers

(l) prescribe the norus for dre up-gradation of the teaching posts;

(rn) to exarrine aDd act upou the recommendations of the various faculties in
ruaking regulatious;

(n) pro,pose the depgees (such as, B.A., B.A. (tlonours), B.A. (Performing Arts),
B.A. (Fiue ArtVApp1ied tuts), M.A. (Fine ArtVApplied tu'E), M.A.,

@erforming Afis), P.G.(Advanced) Diploma, Diplorm Certificates aud other
academic distinctions which shall be gauted by flre University and to
recommend the same to tle Board for implementatiou;

(o) To recomrueud to the Board the list of the candidates applyry for Degrees,

Diplomas, Certificates etc. and forward the same for confennert of such

Degrees, Diplomas and Certificates.

(p) To examine ald recornmend the Academrc Calendar to the Board for approval

and implemeutation.
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(q) institute Scholarships and Fellowships

(r) recornmend to the Board t}e conferment of the honorary deplees ald other

distinctions

(s) consider the alnual academic reports presented by the Acadernic Registar and

forn'ard the same to the Board for record; and

(t) exucise such other porvers and perform srrch other fimctions as may be

prescribd by the Statute

(u) to discuss aod recommend to the Board any proposal coming ftom the U.G
and the P-G. Boards for w'ithdrawal of DegreeVDiplomaJCertificates

33 :The Post-Graduate Board @.G. BOARD)

There shall be a Post Graduate Board of the University to handle matters relating to the

Post Graduate level ofstudies

33.1 :Composltlon

(a) The Vice Charcellor- Chairperson

(b) The Regisfar- Secretary

(c) Six Professors selected by the Academic Council from the PG Departments/
Instifu tes/ Centres/ corstituort colleges

(d) Two members of the Academic Council who are not Professorsi HODs/
Principals/ Directors of flre Centres or the constituent colleges/instittrtes

selected by the Acadernic Cormcil

(e) Two eminent scholars who may or may not be Professors of the Unive$ity to

be nominated by the Vice-Chancellor

33.2 :Term of the Members

The telm of the members slrall be of tlree years.

3J.3 :Meetlng of the P.G. Boaril

(a) The meeting of the Post Graduate Board shall be held as and when trecessary;

normally, twice a year.

(b) The Registrar with the approval of the Vice-Chancellor shall notifr the date of
a meeting with the aprnda at Ieast 2l days before the date of the meeting.

(c) Notice for adjoumed meeting may be issred at least seven days before the date

of the meeting No quorum shall be required for an adjourned meeting

(d) the minutes of the meeting shall be circulated within thlee weeks from the date

of the meeting held.
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3.3.4 :Quorum

Presence of oue-third of the members shall urake quorum.

33.5 :Powers and Funcdons of the P.G. Board

Subject to the provisiors of this Act, tlrc Statutes and the Regulatious, the PG

Board shall have the followiug powers and drties:

(a) To review the P.G. edrcatiorul programmes offered by tlre University.

@) To organ'ize the stucfirre of P.G. education il the University so as to provide

opportunities to students to offff differert combi[atioDs of subjects

appropriate for the developneut of personality and skills of the students as a

usefirl citizeu in the light ofthe suggestions urade in the New Education Policy
ofludia.

(c) To create an amosphere 6Dd slvilsnmgnt conducive to value-orierted

education;

(d) To developing new teaching-leaming processes which will combine the

lectures, tutorials, seminars, dernonstations, self-studies and collective

practical projects.

(e) To recornmend to the Academic Couucil tLre pattem of the P.G. Courses as

rccouunended rn the BOS, the system 6f gxanrinnfions to be held for suclr

courses, aud for ttreir revision" as and s'hen necessary

(f) To approve the curricuhrm and syllabus for the P.G. Courses prepared by the

BOS and modify theu when uecessary after considering the recourmendations

of the BOS

(g) To recomn'gud to the Academic Cormcil for the instifution and au'ard of
fellowships, scholarships, prizes, honorary degrees and otler awards or other

academic distiuctions and for the instirudou and conferment of degrees,

diplo-"", titles, certificates and otler aca&mic distinctiots in the P.G.

Cotmes on the basis of examinatiors and for the wrthdrawal thereof;

@) To make recommendations to the Academic Cormcil for the iustitution of
hofessorships, Associate Professorships, Assistant Professorships, or other

posts of teachers required for the PG Couses and for the recoenitioD of
percons as teachers of the University for such courses, and regarding ther
emolurneuts, duties, and tenns and conditjons of theil serwices;

(i) To recornmend to the Academic Corurcil the conditions for the adrnissiou of
sfudents to P.G. courses, and to make regulatiom for their attendance and

proSEess;

(j) To rnake repulatiom in regard to the residence, discipline of snrdents in the

Departments and the constifuent colleges, and institutions unparting P.G.

Coruses and for the promotion of their health and welfare;



1494 THE ASSAM G }ZET-TE. EXTRAORDINARY JULY 9, 2O2I

ft) To make recommendations to the Board through the Academic Cormcil
regarding ttre allocation of funds to the P.G. DeparblentVCeotres of Studies/
constituent colleges and to the libraries, laboratcries, museuns established by
the Univenity;

(l) To review the works of tJre P.G. Departments and Colleges, and instihrtions
affiliated to the University giving inshuctions in P.G. courses aad ior engagng
rn research and call for report thereon, and to take all steps necessary for tle
improvement of the standard of research and teaching a:rd other affairs there;

(m)To consider the measures suggested by Academic Cotmcil on any matter
affecting the academic work of the University and to express its views on
them;

(n) To consider any matter refened to it by the Board or the Academic Council
and to submit reports thereon to the Board or the Acadeuric Council, as the
case may be;

(o) To approve the panels of examiners of the P.G- Exarninationsafter considenng
the recommendations of flre D.B.O.S and to modi$r tlre same, if necessary,

after consultation with the Boards of Studies concerned.

(p) To undertake steps for promotion of research in the University and to make

repglations goveming research degrees, and forward the same to the Academic
Council for cons ideration

(q) To apoint committees, and fix their terms of refercnce. rn regard to any
matter within the jurisdrction of the P.G. Board.

3.{ :The Under-Graduate Board (U.c. BOARD)

There shall be an Under Graduate Board to consider the academic matters relating to
the U.G. Courses of the University
3.4.1 :Compodtion

The Under4raduate Board shall consist of the following members-

(a) The Vice Chancellor- Chairperson

(b) The Registrar- Secretary

(c) Three Professors or HODS of the Umversity/constituent CollegeJCentres of
Study/Itrstitutes to be nomitated by the Vice-Chancellor

(d; Two Principals from the affrtiated Colleges to be nominated by the Academic
Cormcil

(e) Three Associate Professors to be nominated by the Academic Council from
among the teachers ofthe affrliated Colleges, and

(f) One member of the Examination Commiftee to be nominated by the Vice-
Chalcellor
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3.4.2 :Term of the Members

The term of the nominated members of the U.G. Board shall be tluee years

3.43 :Meeting

The meeting of the U.G. Board shall be held as and when Decess y, ot at least

thrice a year

3.4.4 :Quorum

Presence of one-third of the members sball form quorum

3,4.5 :Powers and Functions

Subject to the provisions of this Act, the Statutes ald Ordinances, the UG Board

shall have the following powers aud duties, namely'

(a) To recouunend to the Academic Council the paftern of Counes and

curriculum theteonand the revision flrereof; and also the systems of
exarninations;

(b) To make recommendations to the Board thlough the Academic Council for
the institrtrions of Professorship, Associate Professorship and Assistant

Professorship and such other posts of teachers required for the teaching of
the U.G. courses in the University or the constituent colleges;

(c) and for recognition of these teachers as teachers of the University

including their emoluments, duties and terms and conditiors of service,

(d) To rnake recommendations to the Academic Cormcil fo' the iustitution ald
au.ard of scholarships, prizes and other awards and for the confennent of
depgees, diplomas, titles, certificates and other academic distinctions in the

U.G. Coruses, and for the withdrawal thereof;

(e) To consider and approve the cruriculam and syllabi for the U.G. Courses

plepared and recommelded by the BOS an( modiff theur if necessary,

and theo recommend the same to the Academic Council for consideration

and approlal;

(f) To make recourmendations to the Board through the Academic Council

regarding the allocation offunds to the constituent colleges atd institutrous

and to the depaftrents imparting teachiug in U.G. Courses;

(g) To revieu, the work of &e U.G. Departnreots and the U.G. colleges and to

call for reports thereon and take steps necessaly for the improvement of
the standard ofteachings and other affairs there;

(h) To recommend to the Academic Coutcil the conditions for the admission

of students to the U.G. Courses and to nrakg lsgulntisns fot the attendance

and progess;

(i) To approve the panels of examiners for the U.G. examinatious, with or

without modificatious after considering lhe tecommendations of the
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Deparhental Board of Studies, a:rd modify the same, if necessary, after

consultation with the Board of Studies;

0) To nuke Repnrlations regarding residence, health and discipline of the

shrdents of the U.G. Courses:

(k) To consider the measres suggested by tle Academic Council on any

mafter affecting the academic work of the UniversitylColleges and to
express its views on them; and" to consider any rnatter refened to it by the

Board or the Academic Council and submit the report thereon to the Board
or to the Academic CouDcil, as the case may be, and

Q) To appoint committees, and 6x their terms of refereuce, in regard to any

matter within the jurisdiction of the U.G. Board.

(m)To recommend to the Academic Cormcil for withdrawal of any

Degree/Diploma or Certificate or aoy academic distinctions.

3.5 :The Board of Studles (under Section 22 of the Majuliuniyerit), of Culnre Act, 201D

There shall be a Board of Studies for each Deparhent/brranch of snrCy or branches of
snrdy to be called Board of Studies (B.O-S) as the Board may decide

3.5.1 : Compmitlou

(a) The Head of the Departrnent who is a Professor or a Principal of a

constituent College/Director of an instifute or a Centre of study- to be

nominated by the Vice-Chancellcrr- Chairperson

(b) One Professor of the DeparhenVconstituent College/Ceotre of Study to
be nominated by the Vice{hancellor

(c) One Associate Professor of the Deparhent/Constituent College/Cenhe of
Sndy to be nominated by the Vice{lrancellor

(d) Two members loown for thei expertise in the concerned field /branch of
study nominated by the Vice-Chancellor

(e) Subject to the previous approval of the Vice-Chancellor, the BOS may

invite and cousult other teachers of the DepartmenUCentre if and when
necessary

3.5.2 :ferm of the Members

The nominated memben shall hold ofEce for a term of 6ree yean

3.5.3:l\Ieetlng

The meeting of the B.O.S shall be held as and when necessary

35.4 :Quorum

Presence of one-third of the members shall be essential for a quonun
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3.5,5 :Porvers and Functions

Subject to the provisior:s of this Act, the Statutes and the ordinances, each

B.O.S shall bave the following powers and duties-

(a) To make recourmendations to the Post-Gradrate @G) and the Under-

Graduate (tlG) Boards, as the case may be, about the pattem of courses,

cruriculum and syllabus to be laid down for diflereut cornses aud the

exarninations to be held for such courses, and to make recormrendations

for revision ofcourses, syllabi, surrisuln anfl gxaminations in so far as they

relate to the field of the particular brranch ofstudy.

@) To prepare and, wheu necessary, rcvise, the panels of the examilers for
different examinatious, for submission to the U.G. or P.G.Boards as the

snse may b€ for considemtion and approval

(c) To consider auy other matter refered to it by the Post4raduate or the

Under€raduate Boards, the Academic Council, or the Board, as the case

may be, and to submit a leport to the authority concerned upon the matter

so referred.

3.5 Departmental Research Committe€ (D.RC)

Each DepartmenVCentre of study within a faculty shall have a Departnaental Research

Committee consisting of the following nrembers

3.6.1 :Composltion
(a) The HOD, if he/she is a Professor or a Resealch Srpervisor to be norninated

by the Vice{hancellor -Chairpersou-crul{onvener
(b) All research supewison of the Departnen! Memben
(c) A Special Invitee (or two, if necessary) from a related branch of study if and

when necessary
3.6.2 :Term of the Members

The Chairpenon sbail hold office for a tenn of tbree years

3.6.3:Meeting

The DRC shall hold its meeting as and when uecessarf, with at least one in every

tn'o mouths

3.6.4: Quorum

hesence of one-third of the members shall coustitute ttre quonmr

3.6.5 :Powers and Functions
To review the preseutation of any research proposal by a scholar

(a) To discus resealch proposals zubmitted by a scholar and supgest any

improvemenUalteratioo thereou.

(b) To recornmeud, if necessary, fior expert-opiniols on aDy such proposal

submitted by a scholar for finalization of the topic ofresearch.

(c) To recorunend a research proposal, if formd suitable, fot colsideration of
the Faculty Board.
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(d) To discuss gsminar proposals prepared by any member of the DeparbneDt
and sqlgest improvemert.

(e) To exarnine and consider the Semester-wise Progress rq)orts of the Research

scholars of ttre Deparhent.

(f) To ex"mine plagiarism in any research work produced io the Departrnent

(g) Any other matter considercd necessary for the improvement of the research
activihes in the Deparbnent/branch of shrd.

Aad any other bodies/committees created by the University

3.7 : The Research Council (RC.)

There shall be a Research Comcil to conduct the matters relatiug to the research
activities of the University

3.7.1 :Compooition
(a) The Vice{hancellor {hairperson
@) The Registrar- Ex-Officio Secretary
(c) All Deans
(d) AII Professors ofthe Faculties
(e) All Heads of the Departments/Centres of Study/Constihrent

Colleges/SchoolVlnstitutes
(0 Three Associate Professors, who are not HODs to be nominated by the

Vice-Chancellor

3.7.2 :Term of the Members

The term of offrce of the noninated members shall be ttrree years

3.7.3:Meetlng

The Research Council shall meet once in two months unless necessary

3.7,4:Quorum

Presence of one third of the members shall form quorum
3.7.5 :Powers and Functkms

(a) To consider the proceedings forwarded by the Faculty Board

ft) To consider Pb-D.and any other research proposals recommended to it by
the Faculty Boards for registration for ttre research Deprees of tle
University

(c) To take rneasures for the improvement of the research infrastructrres, rules
and repnrlations and suggest the Academic Council for appropdate actlons

(d) To approve the list of examinen of the Ph-D. thesis submrfted by the
Faculty Board and other works ofresearch

(e) To scrutinize the reports of the examiners on the Ph-D. theses and take
them into accormt and decide on to further action

I

I

I
I
I
i
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(f) To innovate policies of research, research directions or fields of research

and convey it to the consideration of the Faculties

(g) Any other aspects that the Research Council deems fit for the

iryrovement of research activities of the Uuiversity

3'8 :Finance Committee (F.C.)

There shall be a Finance Committee of the Univenity cousisting of the following
rnembers -
3.t.1 :Compodtion

(a) The Vice{hancellor-Chairperson
(b) The Registar'- Member Secrctary
(c) Two members nominated by the Board from amongst its members
(d) T*,o members to be nominated by the Governnrent, one frorn the Finance

Deparhent and the othel from the Education Deparbnent
(e) Tu'o Professors of the University nominated by the Vice{hancello'
(f) The Finance and Accourts Officer- Member

3.8.2 :Term of the Members

The nominated members shall hold ofiice for a period of tbree years. A ureurber
shall, however, be eligible for a second term.

3.E.3:il{eetirg

The Finence Commiftee shall hold its meeting as aud when necessary, or at

least, hpice in a year with one to be held before the annual Budget Estimate is
prepared.

3.E.4 :Quorum

Presence of four members shall fonn the quorum.

3.8.5 :Powers and Functions

The Finance Commiftee shall have the following powers and duties:

(a) To exarnine the proposal of the Alrual Budget Estimates prepa ed by the

University and forward the same to the Board for approval, with
su€€estions, if necessary;

O) To bform and make reconmendatiots to the Board relating to the fianc6
of the Uuiversity

(c) To exarnit'e every proposal for new expendit,re involving a sum of money
exceeding rupees oue lakhand to advise the Board thereon;

(d) To review the financial position ofthe University periodically

(e) To sug€rest for proper invesEnent of the Uuiversity fund and, develop
means for the improvernent of the financial position of the University

(f) To consider aod recommend the revision of the grades of pay and of the
ne\ . posts to the Board, and


